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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; HID 

AT HYDERABAD 

O.A.No.981/92 	 Date of Order: 

BETWEEN; 

Sri S.R.Shenoy 	 .. Applicant. 

A N D 

The Railway Board, 
vernment of India, 

Ministry of Railways, 
Represented by its Secretary. 
Nev.' Delhi. 

The General Manager, 
S.C.Rly., Secunderabad 

The Chief Electrical Engineer, 
S.C.Rly., Secunderabad. 

Senior Divisional Electricl 
EngineeS.C.Rly., Secundérabd. 

Chief Personnel Officer, 
S.2.Rly., SecunderabadS 	.. Respondent 

BENCH 

121992 

I 

Counsel for the Applicant 	.. Mr,G.Biksh 

Counsel for the Respondents 	.. Mr.V.Rajes 
for 

Mr.N.V.Rarn 

ra Rao 

HON'BLE SI-IRI T . CHANDRaSEKHAKA REDDY, MEMBER (JuD L 

4/ 



r • .2/.. 

Order of the single MeeL Bench deiivet0Y 
ed 

Ucl  Honsble Shri T.Chandras hara eddys Meer(a1Ji/ 

This i8 
an application filed under becthon 19 of 

dents to 

the 	
mini5tr2t1 Tribynals t to direct the r1pon 

	/1 

prbmote the applicant to the ost of Electrical &argemew 

ble categories such as Electrical 
along with other eligi  

Maistry and also to ditect the resndCfltS to cohsider the 

case of the applicant for further protiOfl5 fixing his pay / 

in the appropriate grades and to pass SUCh other, 0 er, or 

orders as may deem fit and proper in the circtstances of 

the case. 

S 	
The facts giving rise to this O.A. .in briefere 

as fo1low5- 

The PetitiOner was apPO inted as jilasi in 

Railway, Bombay on 25.2.1959. He earnea'chtain 	
•,tJ 

II 
whie, working in the central Railway, Bombfl. The\t20 12  

was promoted as Assistant Progress supervi/sor and 	
0e' 

ScunderabadDiVi5i0fl from November 1964/JnWa5. i)/ 

grievance of the applicant that he made A'represen 

the cpo/SC and General Manager, South etral I<eI ; 
reaebting them to rectify the channel 

h 
promte ) 

to incorporate the categOry of lectrica1 Cha/ 

avene 	 Lailw/ 	

/ 
rcsndentS haA filed to respond to • ti 1e r 

the applicant, the applicant ha filed th 

for the nel ief as indicated above 

I 	 • 

Today we have neard Mr.G.Bi 

for the/aPlicaflt and Iti.V.1aje5war 
I 	

// 

btanding Ounsel for the respond7 

( ?1r 

- 



S 

: 	4 

Copy to:- 	 I  

Secretary, Ministry of Railways, Railway Noard, Govt. 
of India, New Delhi. 

The General Manager, S.C.Rai•lway, Secunderabad, 

the Chief Electrical Engineer, S.C.Rai.lway, Secunderabad. 
cfrs) Senior Divisional Electrical Engineer, Sbuth Central 

R:ailway, Secunderabad. 

Chief Personnel Officer, South Central Raithway, Sec-bad. 

abe copy to Sri. G.Bikshapathy, advocate, CAT, Hyd. 

One copy to Sri. N.V.Ramana, SC for Railways, CAT, Hyd. 

One spare copy. 	 - 

Rsm/- 
	 / 



The record discloses that the applicant1

1 

had 

putin a representation dated 10.6.1991 to the Gen3eral Manager,11 

South Central Railway, Rail Nilayarn, SecunderabadF for 

redressal of his grievance. The respondeiaCs do not seem to 

have passed final orders on
S 
 he said representatio1  n of the 

applicant. In yiew of the facts and circurnstancr of the 

case we are of the opinion that the interesqof Justice vuld 

be better served if this O.A. is disposed of by giving apprO4 

priate directions to the respdndents. 

Hence we direct the respondent to pas final 

orders on the reprsentation of the applicant dted 10.6.199 

within 2 months from the date of the communicaion of this 

order if the representation of the applicant is not already 

disposed of. Append a copy of the representaton dated 

10.6.1991 to the order to be coromunic-ated to t!1e  respond.ent' 

for their immediate reference. 	 1 

I 

The parties shall bear their own cosp. 

(I.  

-r- 
(T.CHPNDRASEKHARA REDDY) 

Menterjudl.) 

Dated: 16th Necener, 1992 

(Dictated in Open court 

sd 	
pc 	

3ha61 



TYPED BY 	 CO?flRED BY. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CHECICD BY 

	

	 APPROVED BY 
HYDERABAD BENCH 

HYDERABAD 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH AT HYDERABAD 

THE HON'BLE MP\ 

\AND 

THE HON'BLE MR.R.\ALASUBRAMANIAN:M(A) 

AitD 

THE HON'BLE MR.T.CHANDRASEIKHAR REDDY:M(J) 

A9JD 

THE HON'BLE MR.C.J4ROY MEMBER(JUDL) 

Dated: f ha/i992 

GtEWtzJULGMENT; 

in 

O.A.NO. 

Admitted and Interim Directions issued 

Allowed 

sed of with directions 

Dismissed 

Disiriissed as with drawn 

Dismissed for default 

M.A. Ordered/Re jected 

Nrotder as to costs. 

pVifl 	 . • 	 //\ 

- : 	,-'A 	'T'' 
....... 




